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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1289 OF 2024

IN THE MATTER OF: -

Sandeep Kumar & Anr Applicant(s)
Versus
State of Uttar Pradesh & Ors ...Respondent(s)

REPLY ON BEHALF OF RESPONDENT NO. 10 I.E., M/S. S.K.
POULTRY FARM IN COMPLIANCE OF ORDER DATED 18.11.2024
PASSED BY THE NGT, PRINCIPAL BENCH, IN ORIGINAL
APPLICATION NO. 1289 OF 2024 ALONG WITH AFFIDAVIT.

MOST RESPECTFULLY SHOWETH:

1.  That the present Reply is being filed on behalf of Respondent No.
10, i.e., S.K. Poultry Farm (hereinafter referred to as the
“answering Respondent”), in response to the Original
Application (“OA™) filed by the Applicants herein. All facts,
averments, submissions and contentions raised by the Applicant in
the aforesaid Application except to the extent the same has been
specifically admitted by the answering Respondent in the present
Reply, are denied. Nothing contained in the Original Application
should have been admitted only on account of not having been

specifically denied by the answering Respondent herein.

PRELIMINARY SUBMISSIONS:
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That the subject Poultry Farm located in Village Dakhodi Jamalpur,
Block Thanabhawan, District Shamli, Uttar Pradesh was established
under the Kukkut Vikas Niti, 2013, after taking necessary sanctions
from the relevant authorities under the Poultry Development
Policy, 2013, and since then has been operating as per the
guidelines of the State Animal Husbandry Department and CPCB

norms.

That it was only after the visit of the site and due consideration,
that the Director (Administration & Development) Directorate of
Animal Husbandry, Lucknow, vide Letter of Comfort dated
14.06.2017 and 06.03.2018 accepted the proposal of the
answering Respondent to establish the units of commercial layer
poultry farm under the UP Poultry Development Policy, 2013, over

the said land situated at village Dakhori, Jamalpur, District Shamli.

That the Applicants erroneously relied on inspections conducted on
18.07.2023 and 24.09.2024, which cited alleged non-compliance,
including improper waste disposal and the absence of CTO.
However, it is pertinent to note that under CPCB’s Environmental
Guidelines for Poultry Farms, farms with less than 25,000 birds are
exempt from obtaining Consent to Establish (CTE) and Consent to
Operate (CTO) under the Water Act, 1974, and the Air Act, 1981
and that, since, the farm capacity of the answering Respondent is
only 22262, the said CTE and CTO are not required to be obtained

by the answering Respondent.
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Subsequently, without any opportunity of hearing, a Closure Order
dated 29.10.2024 was issued under Section 31A of the Air
(Prevention and Control of Pollution) Act, 1981, by the Chief
Environmental Officer Division — 3, TC-12V Vibhuti Khand Gomti
Nagar, Lucknow directing the answering Respondent to shut down
the farm and the authorities were directed to stop the supply of
electricity, water and other basic amenities to the answering
Respondent. A True Copy of Closure Order dated 29.10.2024
issued by the Uttar Pradesh Pollution Control Board to Respondent
No. 10 has been annexed herewith as ANNEXURE 1.

That feeling aggrieved, Respondent No.10 has has filed its reply
dated 10.12.2024 against the said Closure Order dated 29.10.2024
issued by the Chief Environmental Officer, Division — 3, TC-12V
Vibhuti Khand Gomti Nagar, Lucknow, Uttar Pradesh, stating that
the said Closure Order deserved to be set — aside as the same is
based on false and frivolous assumptions. A true — copy of the
Reply dated 10.12.2024 filed by the Respondent No. 10 to the Chief
Environmental Officer, Division — 3, TC-12V Vibhuti Khand Gomti
Nagar, Lucknow, Uttar Pradesh has been annexed herewith as
ANNEXURE 2.

Afterthat, the Uttar Pradesh Pollution Control Board directed the
Animal Husbandry Department, Uttar Pradesh to conduct a detailed
inspection on the number of the birds present in the said Poultry

Farm and submit the report within the reasonable time.
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That the Animal Husbandry Department, Uttar Pradesh has
submitted its report dated 21.01.2025 to the Uttar Pradesh
Pollution Control Board stating that the number of birds present in
the said Poultry Farm is 22360. A true copy of the Inspection
Report dated 21.01.2025 submitted by the Animal Husbandry
Department, Uttar Pradesh to the Uttar Pradesh Pollution Control
Board has been annexed herewith as ANNEXURE 3.

That aggrieved by the erroneous Closure Order dated 29.10.2024,
the answering Respondent herein challenged the same before the
Hon’ble High Court of Judicature at Allahabad in Writ — C No. 97 of
2025.

That on the request of UPPCB, Hon’ble High Court vide Order dated
07.02.2025 directed the UPPCB to carry out a fresh inspection to
ascertain the number of birds in the farm of the answering
Respondent. A True Copy of Order dated 07.02.2025 passed by
the Hon'ble High Court of Judicature at Allahabad in Writ — C No.
97 of 2025 is annexed herewith as ANNEXURE 4.

That pursuant to and in compliance to the Order dated 07.02.2025
passed by the Hon'ble High Court of Judicature at Allahabad, a
fresh inspection was conducted by the UPPCB on 20.02.2025. A
True Copy of the latest Inspection Report dated 20.02.2025 issued
by Uttar Pradesh Pollution Control Board is annexed herewith as
ANNEXURE 5.
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12. That the findings of the latest report categorically establish that

the unit is fully compliant. The report categorically mentions that:

a. At the time of inspection, there are a total of four sheds in the unit
out of which one shed is double storey. At the time of inspection,
the capacity of shed no. 1 was 5300 which included approximately
5081 live birds, shed no. 2 had a capacity of 5300 birds which
included 5110 chickens, shed no. 3 had a capacity of 3600 which
included 3493 chickens, shed no. 4 had a capacity of 5300 which
included 5095 live chickens, shed no. 5 had a capacity of 3600
which included 3483 chickens. The total capacity of the above five

sheds is to rear 23100 chickens. At present, at the time of

inspection, a total of 22262 chickens were found to be rearing.

b. The unit representative present at the time of inspection gave his
written letter regarding the capacity of the sheds established in
the farm and the number of chickens being reared in them. As per
the office records, the verification report of the capacity of the
shed has been sent by the Chief Veterinary Officer Shamli on
21.01.2025 regarding the capacity of the said poultry/layer farm.

c. Atthe time of inspection, it was found that the beet generated as

solid waste was being disposed properly in the said poultry farm.

d. At the time of inspection, insecticides were found to be sprayed in

the poultry farm premises to control flies.
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e. In the poultry farm, arrangement of pit as per the prescribed

method was found for disposal of dead chickens.

f. Adequate tree plantation has been done in the unit to prevent foul

smell.

g. During inspection it was found that village Dakhaudi Jamalpur is
located at a distance of about 700 meters to the east of the poultry
farm and village Dabhedi is located at a distance of about 650

meters from the population to the south.

The relevant part of the inspection report is also reproduced

hereunder as follows:

CPCB Environental Guideline for Poultry STATUS
Farm (Sitting Criteria)

1. | 500 m from residential zone in order to| COMPLIANCE

avoid nuisance caused due to odour & files

2. | 100 m form major water course like River, | COMPLIANCE
Lakes, canals and drinking water source
like wells, summer trorage tanks, in order
to avoid contamination due to leakages/

spillages, if any.

3. 1100m from national Highway (NH) and | COMPLIANCE
50m form State Highway (SH)in order to
avoid nuisance caused due to odour &

flies.
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4.10-15 m from rural roads/internal| COMPLIANCE

roads/village pagdandis

5. | The Poultry sheds should not be located | COMPLIANCE
within 10m from farm boundary for cross

ventilation and odour dispersion

6. | Poultry farm handling birds above 25,000 | Farm capacity
at single location will have to obtain |lessthan 25000
consent to establish (CTE) and consent for | (Total birds
operate (CTO) under the Water Act, 1974 | 22262)

and Air Act 1981 form State Pollution
Control Board/Pollution Control

Committee.

That since the farm’s bird capacity remains below 25,000, it is not

legally required to obtain CTO under the Air and Water Acts.

The Applicants’ prayer and allegations regarding non-compliance
have become infructuous in light of the the latest official inspection
confirming full compliance. It is humbly submitted that issuing a
closure order despite a verified compliance report would be unjust,
arbitrary, and disproportionate, violating the principle of natural

justice.

In view of the aforesaid submissions/reply it is, therefore submitted
that the grounds raised by the Applicant are baseless and
therefore, it is prayed that the present Original Application being
misleading and filed upon the basis of false averments/

submissions, may kindly be dismissed.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1289 OF 2024

IN THE MATTER OF: -

Sandeep Kumar & Anr Applicant(s)
Versus
State of Uttar Pradesh & Ors ...Respondent(s)
AFFIDAVIT
I, Sanjeev Kumar S/o Shri Jaipal Singh, Proprietor of M/s S.K. Poultry Farm,
R/o Ward No. 7, Arora Market, Gharora, District Karnal, Haryana, presently
at New Delhi, do hereby solemnly affirm and state as under:
1. I am the Respondent No.10 in the above-mentioned Reply of the above-
mentioned matter before the Hon’ble National Green Tribunal, Principal
Bench, New Delhi and as such I am fully conversant with the facts and
Identified By:- circumstances of the case and am fully competent to swear this affidavit.
\ 2. That the contents of the accompanying Reply has been drafted by my
W counsel as per my instructions and the contents of the same have been duly
e read over and understood by me and after fully undersatnding the contents
mﬁﬂﬂm@D of the same.

3. That the annexures to the Present Reply are true copies of their respective

.. FARM
originals. P IPOUTRY
" et
DEPONENT
VERIFICATION:

I, the Deponent above named do hereby verify and solemnly affirm that the
contents of the above affidavit are true and correct to the best of my knowledge

and belief and nothing material has been concealed therefrom.

Verified at New Delhi on this 24" day of Feburary, 2025. mp‘“
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":ﬁ UTTAR PRADESH POLLUTION CONTROL BOARD
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a1 A% & vy W) el 4 dfg e wnlRo wd ) ferd wRER g s aaar T f& w2
$2 ¥ dud Wit &) o) & aen @ A A el & AR @ nn R ) A s St @) e G
36 2ome YRl @) adiE M fflewr @ uag gar e el i Bié-ad 2e0c0 wit @A M| frfm <
Wi TR U w0 A o @ A ar anie @ & i of die e g T aan e Rkl
@ @ ANl aun dle Fid e & usiEa ve Gl gf ol 7l e s @ & § g A
AR ) @ A A 21 Fllew @ i ot onl @ uRae d afeadt S ER G |
HfiRaal ) G &g e o1 (B B g T a T e W i gl & PR &
way 3 suRerfy wRAR gRI aarn Tur @5 wa il @ Tee # T fEr @ g e & g 36
TR § s @ dwam g Bswe A o Y sedEed /RIS @ #i ST S
S8 @ TE ) P B W T A e @ s ged did 9 3Rt gra [l @ sae e
et i sen win | Per @ wea v m fh e o @ gea fn UpI- T TR,
T 700 WMo A qf w¥ fera &, alawn yl-23r8) Y alrard) @Y 650 Ko T qEa-alT
for % 78 200 M0 A FN U Fer R} ) AR ggnu FEET T8 g1 ST wT YT [T FEET E
Haa @ AEEEE v SIS TN {4l a1 Rafy Fsad &

S.No | CPCB Environmental Gude Line for Poultry Farm (Siting Criteria) Current status |
i of Poultry
Farm
1 500 m from residential zone in order to avoid nuisance caused due o odour & flies. Compliance
2 100 m from major water course like River, Lakes, canals and drinking water source like well,| Compliance
summer frorage tanks, in order 10 avoid contamination due 1o leakages'spillages, if any,
3 100 m from national Highway (NH) and 50 m from State Highway (SH) in order to avoid | Compliance
| | nuisance caused due to odour & flies. !
3 110-15 m from rural roads/internal roads'village pagdundis. Compliance |
5 The Poultry sheds should not be located within 10 m from farm boundary for cross ventilation Not
s and odour dispersion. Compliance
6 Poultry farm handling birds above 25,000 at single location will have to oblain consnt 1o Not
establish (CTE) and consent fror operation (CTO under the Water Act, 1974 and Air Act| Compliance
1981 from State Pollution Control Board/Pollution/Pollution Control Committee.
7 The Poultry Furms are categorized under “Green Category, therefore validity of consent w ] Consent Not
be 15 yrs, Applied

T e i e g o e g Gkl g @ ORI B dedEel G U Y
i 4 e v Ay el e fea R & arler R o e @ R Gonlgd bl SRR bt Ay (S
faaram cer famaor) sifafas 1961 ARienia @ QTR @ Gedua & | A SRR, BRI @

3 f‘-.j:rr—:. 25{)3.?!‘}?4 BT SR 1Eg Sne TR i olen Qe 12 122023 ) g 1A G4 @l
AegiT i w2

éu‘n <12, fafa ave, mad) s, T1.C.-12 V, Vibhutl Khand, Gomti Nagar,
FHAS, - 226010 Lucknow - 226 010
el - 0522-2720824, 2720831 Phone : 0522-2720828, 2720831
@ ! Info@uppch.com E-mall  :info@uppcb.com

* www.uppch.com Website : www.uppcb.com
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: Mob. : 80000-04908
ANNEXURE 2 98130-48000
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R W Dated.............cccccvnen.

dar 4
s qe gafave e weley
gl 3, Sl W wgyur v 41,
G |

fawa - ¥l ywodo Wi Wil um @I SR fadr @ve UrHnidA
e (So0) & fiwg I wew wguwr Fuav @ g o @) 3y
29-10-2024 & WU} WeUTdeHd-

wEIey,

fa-weTyds Jad v 2 b S wen wgywr Rasv 418, d@ s gR1 He
@ — [d19224 / ¥1-3 / AY-593 / HOTR 2024 fRAAID 29-10-2024 IR el wen
1025 / Y00 el B1 / wmch / 2024 Reid 21-11-2024 W o1t a2 & @ AW
fay M Rrea wam A e Paga aen -

1 q) IRY B B GI-1 W W Jooid & b arda &5 /500 Aew A
qaq;mmlaglaazwafaiﬁimﬂéa%wﬁaﬂﬂwm
T 8|

2 g UHR HHI® W0 2 3 4 4 W Ieolfad WA @1 R A
rrm_%_lﬁmwi’téa‘wsn%ﬂﬁmﬂ Sk

3 #M W0 5 W Iefld @ 6 “Poultry Shed should not be locateds within
10mt from Farm boundry for cross ventilat rdi I '
;I;'*m%ﬁgﬁm@msﬂgﬁlgtg::f?:w dspersonmﬁ

4 mmar-xmmmmaammma
aﬁwﬂ%_%mﬁméﬁsﬁimwmﬂaﬁgva?;joqﬁ

:

?




(1 P ————

| g

e 35 We 2| Rrwa) &wer 3s00 ufdal
A uﬁ’lgqél

wr @ e 23100 W v @ 2| Rl R g1 22380 g7 ured o @
W 00 W@ ¥ @0 2| R Wodlosto A
Jraegadl T8 | MR A o vl w9 i o @ e A A dur
g 2|

a8 A ! A G dled] § b WA EHR b YA F@>T OG-
GAL-E01032023-243969 - 27-09-2023 Wil wypett & wfy awan fam
(@ & arell fl @ Wl @) ud W gaud 2 weh @ Ry i ss0
afednfier § @& A8 @ aifdy | wafd gd F 2023 @ ved 422 @ WAfex

i e SudEd A 3k wel 4 FeiRa 78 aa @ sar 2 Rt #
arqeer @ ) @ Rret 22360 pff 2|

et H&1GU R} WY SR @ b N - sk @) Prea a3 @ aw

X, 3R 4w A X @ el 9@ 4 a1 Reardew o o 2 a
feemiasor 5 o @ qd gar wdw

WVl Raav @t s @ s
Ul &Y @ IURTT @) Tl B |

wreff
“?0\;\_\\:\ Holla AR
o . (W5 THodo tled) i)
PROP.
Rerd am gward) VHTAQR
. epl W1 Yrmas
POULIRY ¥ e 9l
”}; ‘ ﬁ,. 2 '
3 A [

b

IITRUE COPY/I

15

Mob. : 80009.g

“SK POULTRY FAR

DAI\HODI (JAMALPUR), POST: JALALABAD, DISTRICT: SHAMLI, PIN CODE : 24?771

04 & FHIg 150 Be AN Dawds g d
A R GRT 5104 7ft vt gu 2 aen

-
4908

98130-4800¢

M -_-—__—__
"'_"'-—-—-_
—---_.________



W JgCE  /goRofo-22/ e /20425 RAiw 216/ 2

fawa: Ao gwodo e B, TWNE TAHIAYR, AETEA, T B Qe AT

&1 A§vr fagya |
RISy, |

IREa fvas s 17-1-2025 @ A0 0F0 Uieg! R, Q@8]
GTHTAYR, AR, el @1 fA8err aiedt v s, wrell 9 @ T,
Uleg) WA AR BN I3 Ja” B @ e wv frfler s [Fstac
aycar avg T 2|

frlleror & W fo wwodo Ui Wi W 98 WY 01 WUH oo gv gefl
&TICTT 5300 @ WIUEl 5114, W18 PR 02 3 ael @ ueh) aprar 5300 @ w9
5139, 9IS MY 03 @1 UefT &TTCT 3600 @ VIV 3505, 9IS Tra¥ 04 Uel) Epal 5300
@ WMel 5104 Yd IS WX 05 W Gl & 3600 B WINET 3498 weA 05 WS A
22360 el urel off ¥@ @ SNfd YA SR & TSI WEAT CG-GAL-E01032023-
243969 &= 27.02.2023 (Ueht & fory werrt ss0 aif wosfo) @ ITHY 2, YyEemef
Uq aead g Wi 2

Ha4,
(810 FwT ),
q& uy] fafranard),
AT |

o

IITRUE COPY/I



17

ANNEXURE 4 IN THE HI&9COURT OF JUDICATURE AT ALLAHABAD

(SL. No.14)

Court No. - 21

Case :- WRIT - C No. - 97 of 2025

Petitioner :- M/S S.K. Poultry Farm And Another
Respondent :- The State Of U.P. And 3 Others

Counsel for Petitioner :- Ankit Kumar Singh,Shivam Tyagi
Counsel for Respondent :- Alok Tripathi,C.S.C.

Hon'ble Manoj Kumar Gupta,lJ.
Hon'ble Anish Kumar Gupta,J.

1. Sri Alok Srivastava, learned counsel appearing for the
respondent - Pollution Board submits that some time may be
granted to the respondent to make a fresh inspection and
ascertain number of birds in the poultry farm. He submits that
in case the number is less than twenty five thousand, then no

consent is required.

2. Having regard to the submission made, we adjourn the
hearing for three weeks to enable the third respondent to carry
out inspection and take decision in the light thereof and to bring

on record the decision as may be taken.

3. Put up as fresh on 27.02.2025.

(Anish Kumar Gupta, J.) (Manoj Kumar Gupta, J.)

Ovrder Date :- 7.2.2025
Ashish Pd.

for
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ANNEXURE 5

' © 01312604300
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N‘; CPCB Environmental Guide Line for Poultry Farm (Siting Criteria)

Current status
of Poultry Farm
1 500 m from residential zone in order to avoid nuisance caused due to odour & | Compliace
flies.
2 100 m form major water course like River, Lakes, canals and drinking water | Compliace
source like wells, summer trorage tanks, in order to avoid contamination due to
leakages/ spillages, if any.

3 [100m from national Highway (NH) and 50m form State Highway (SH)in order | Compliace
to avoid nuisance caused due to odour & flies.

4 [10-15 m from rural roads/internal roads/village pagdandis. Compliace

The Poultry sheds should not be located within 10 m from farm boundary for | Compliace
cross ventilation and odour dispersion
6 |Poultry farm handling birds above 25,000 at single location will have to obtain | Farm capacity
onsent to establish (CTE) and consent for operate (CTO) under the Water Act, | less than 25000
1974 and Air Act 1981 form State Pollution Control Board/Pollution Control (Total birds
Committee. 22262)
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NCT OF DELHI COURT FEE
DLC‘Y;?PZSB;&Z:ML DLCT1802564D2434L
18-APR-2024

WHIIHIIIIIII T AW (O
VAKALATNAMA ) .
BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

ORIGINAL APPLICATION NO. 1289 OF 2024
IN THE MATTER OF: -

Sandeep Kumar & Anr ...Applicant(s)
Versus
State of Uttar Pradesh & Ors ...Respondent(s)

KNOW ALL to whom these present shall come that I, Sanjeev Kumar S/o Shri Jaipal Singh,
Proprietor of M/s S.K. Poultry Farm, R/o Ward No. 7, Arora Market, Gharora, District Karnal,
Haryana, The above-named Respondent No.10 does hereby appoint.

A KANISHK ARORA ADV. (D/5145/2020)
B NIDHI VARDHAN ADV. (D/5608/2019)

1750700 SHAKSHI GOYAL ADV. (D/9627/2022)
= Sl (8307444443)
A e e EMAIL ID: kanishk@nplegal.in
ADVOCATES

Office: 6/37, L.G.F., Vikram Vihar, Lajpat Nagar — 4, New Delhi — 110024.
(Herein after called the advocate/s) to be my/our Advocate in the above-noted case authorize
them: -To act, appear and plead in the above —noted cause in this Court or in any other Court
in which the same may be tried or heard and also in the appellate Court including High Court
subject to payment of fees separately for each court by me/us.

To sign, file, verify and present pleadings, appeals, cross-objections or petitions for
execution review, revision, withdrawal, compromise or other petitions or affidavits or other
documents as may be deemed necessary or proper for the prosecution of the said case in all
its stages subjects to payment of fees for each stage. To file and take back documents, to
admit and/or deny the documents of opposite party. To withdraw or compromise the said
case or submit to arbitration any difference or disputes that may arise touching or in any
manner relating to the said case. To take execution proceedings.

The deposit, draw and receive money, cheque/s, cash and grant receipts hereof and
to do all other acts and things which may be necessary to be done for the progress and in the
course of the prosecution of the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the
power and authority hereby conferred upon the Advocate whenever he may think fit to do so
and to sign the power of attorney on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all
intents and purposes. And I/We undertaken that I/We or my/our duly authorized agent
would appear in Court on all hearings and will inform the Advocate for appearance when the
case the case is called. And I/We undersigned do hereby agree not to hold the advocate or
his substitute responsible for the result of the said cause. The adjournment costs whenever
ordered by the Court shall be of the Advocate, which he shall receive and retain for himself.

And I/We the undersigned do hereby agree that in the event of the whole or part of
the fee agreed by me/us to be paid to the advocate remaining unpaid he shall be entitled to
withdraw from the prosecution on the said case until the same is paid up. The fee settled is
only for the above case and above Court. I/We hereby agree that once the fee is paid. I/We
will not be entitled for the refund of the same in any cause whatsoever and if the case prolongs
for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunder to set my/our hand to these presents
the contents of which have been under stood by me/us on this 24th Day Feburary, 2025.
Accepted subject to the terms of the fees.

ADVOCATES CLIENT

PompOuR Y

(Adv. Shakshi Goyal) (Adv. Kanishk Arora) (Proprietor of SK Poultry Farm)

"NAlanro: ww"v,‘fi'»-
- )
(Adv. Nidhi Vardhan)
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